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OPEN OJURT .... -.- 

CB T AL MINIST , TIVE T. +BUNAL 
LL AHAB l\D BEN CH : LL AH /ill. , __.....,._.___._.__ r,__...,. -- 

Original Ppplication No.495 of 2003. 

Hon 'ble 1Vr .Justice R.R.K. Trivedi. V .c._ 
Hari Om Singh 
Son of Sri Amar Singh 
Resident of Village Khedathakur 
District: Bharatpur (ajasthan) 

••••••••••• llppl Lc errt , 

(By Pdvoc ate : Sri A..S. Diwekar) 

versus. 

L, Union of India 
through Secretary 
Ministry of comnunicatio~ 
De p ar trre rrt of post 
New D? lhi. 

2. Senior Superintendent of Post Office 
gra. 

3. Senior Post !k:ister 
1-e ad Post Off ice 
Agra. 

• I 

••••••••••••• Respondents. 

(By A:lvocate : Sri n.c , Ni.shad ) 

ORDER ......... _ 

By this O.A~, filed under section 19 of 
/ 

A:lministrative Tribunals Act 1985, the applicant has 

challenged th~ order dated . . ~ 
bad, not gtten~he duty in 

pending against him. 

10.12.1998 by which he 

view of the criminal case 

2. The facts of the case are that the applicant was 

serving as C.P. Chowk Id ar in Head ,Post Office, Agra-1. 
. 

1
. · . ,,../or . . ~. ~ . 

F.I.R was lodged 1R po ice Stat.1.o,i...comr:11.tting 1*J Dacoity 
• I ....,...__ 

in the night of 30/1-12-1998 in which more than ~ lakh W~.Ite.s..Q 

looted from tt-e post Off ice along,:.rith other valuabl things. 

The case re cistered as Case Cr ire No.648/98. .; . (} ----1) 

~-' 
was 

.,, 



l.~ 

I ·- 

-2- 

During the· ·inyestigation, applicant was found involve 
- 

fn the .c ase , He was served with the c her ce sbe e t and 
was. tried in the Court of Special Judge (E.G. Ac.t), 

Agra in SST No.23 of 1999. The applicant has been acquitted 
/ 

by order dated 24.05.2001. After re ing_ acqt.\itted, applicant 

filed an application before 

Office, gra on 15.04.2002 

Senior Super inte nde nt Of P Ost 
... ,, 

for being taken back in service, 

a copy of the application has been filed as ne xure No .3. 
It is submitted by the applicant that no order has been 

passed on the eppLac at Lon , moved by the applicant. · 
~ ltD-~~ 

Considering the facts and circu~stan::;, lapplicant has 

been acquitted by the Criminal court') tl-'is obligatory 
~~ ' 

~~the respondent No.11to pi:1SS an order in accordance with 

law on the application filed by the applicant. 

3. The O. • is accordingly disposed of finally vii th 

the direction to the respondent No.2_ to consider the 

application of the app Lic arrt and pass a reasoned order 

within a month fror:1 the date, a copy of the order is filed. 

To avoid··celay, it shall_ open to the applic13.nt to file a 

copy of the application alongwith coVi' of the order. - 

No order as to costs. 

Vice-Chairman. 

Manish/- 


